Governments have been asked to set up dedicated and well-equipped Cell under senior level
supervision to comprehensively monitor and deal with organized crimes including FICN, and also
specifically designate a nodal officer to coordinate activities relating to FICNg. The States have also
been asked to set up a Committee headed by the DGP of the State with GM/DGM of REI, senior
officers of SIB, Intelligence Branch of State Pdlice, CID of State Police, etc. as mambers.

Further, the offences under IPC, relating to counterfeit currency have been included in the
achedule to the Naticnal Investigation Agency Act, thereby empowering the Mational Investigation
Agency to investigate and prosecute such offences.

Denotifying of SEZs
*171. SHRI O.T. LEPCHA:
SHRI SANTOSH BAGRODIA:
Wl the Minister of COMMERCE AND INDUSTRY be pleazed to state:

(a) whether it iz a fact that certain developers have asked the Government to denotify the

Special Economic Zanes (SEZs) developed by them;
(b) ifso, the detalls thereof;

(o) whether Government has taken the decision to denctify the SEZs; if so, what are the

revenue implications for Government ;

(d) whether the developers of the SEZs have to pay any security ar penalty in lieu of revenue

loes for denotifying the SE/s; and
(&) ifso, the detals thereof?
THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA) : (&) Yes, Sir.

(b) and () Reguests for de-notification have been received from seven developers out of which
six have been approved by the Beard of Approval for SEZs subject to confirmation from concerned
autharities that all the fiscal benefits if availed by them are refunded.

() and (&) The denctification has been allowed subject ta refund of fiscal benefits availed by the
Developers.

Rsaqgusst to hike customs duty on palmolsin and palm oil

*172. PROF. P. J. KURIEN: Will the Minister of COMMERCE AND INDUSTRY be pleased to

state:
(a) whether Paimolein and Palm cil are imported at zero duty;
(b)  if so, the reasons therefor;

(c)  whether Government of Kerala has requested to hike the duty in crder to save coconut
growers from crash of price of coconut ; and

(d) ifso, details and Government's reaction thereta?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI  ANAND  SHARMA):

{a) and () Yes, Sir. Crude palm oil and crude Paimalein are allowed to be imported at Zero'
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percent duty from 01.04.2008. Refined, Bleached and Deodorised (RBD) Palmolein and Palm il are
allowed for import at 7.56%0 duty. The impart of Palm oil and Palmalein is allowed at "Zera' duty to
meet the gap between demand and supply of edible dils in the country and to ensure availability of

edible cil at reascnable prices to the consumers.

(c) and (d) Yes, Sir. The Government of Kerala has reguested the Government of India on 25th
of June 2009 to reimpose import duty on ' Palm dil. However, in arder to keep the domestic edible ail
prices at affordable levels and within reach of the common man, at present there ig no proposal to

increase import duty on Palmaolein and Palm oil.
Dilution upto 25 per cent in use of jute bags
*173. SHRIMOHD. ALl KHAN: Will the Minister of TEXTILES be pleased to state:

(a) whether Government is allowing a dilution of upto 25 per cent in the use of jute bags for

packaging foodgraing meant for Government procurement;
(b)  if so, the details thereof; and
(c)  how it would protect the environment?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): (&) to (¢ Government is mandated
to provide reservation of products for compulscory packaging in jute under the Jute Packaging
Material (Compulsory use in Packaging Commodity) Act, 1987 (JPM Act). Under the said Act,
Government has been gpecifying the products and percentage for compulsory packaging in jute
separately for each year, considering the recommendations of Standing Advisory Committes (SAC),
constituted under the JPM Act. SAC looks into all the relevant issues like availability of raw jute,
capacity of jute industry, the likely demand and other such issues befare making a recommendation.
Proposal for deciding the products and percentage of reservation for compulsory packaging in jute

far the jute year 2009-10 (July-June) is under consideration.

Whenever there s shortage of supply of jute bags, Ministry resorts to providing exemptions from

the reservation in order to meet the demand of packaging material.

The Government considers the use of Jule a=s environmentally friendly because it ig
bicdegradable, reusable and environmentally sustainable. Therefore, providing for compulsory

packaging of certain products in jute protects the ervironment.
Recommsndations of Prabhu Committee on Commodity Boards

#174. DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:
Will the Minister of COMMERCE AND INDUSTRY be plegsed to state:

(a) what were the findings and recommendations of the Prabhu Committee that was set up to

lock into the performance of Commodity Boards;

(b) whether Government has taken a final view on the recommendations;
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